RAJYA SABHA [28 August, 2001]
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The House then adjourned for lunch at fifty-seven minutes past
one of the clock

The House reassembled after lunch at thirtythree minutes past
two of the clock

THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the
Chair.] THE ENERGY CONSERVATION BILL, 2001

DR. A.R. KIDWAI (Delhi): Sir, this is a very important Bill,
because electricity, in the modern life, represents not only the way of
life, but also our entire development of agriculture, industry and society
depends on electrical energy. Therefore, it is high-time that we gave
importance to the conservation of the energy resources, especially in
the field of electricity.

The Bill, today we have, is for the conservation. This is a
subject in which the consumer himself is interested, because he has to
pay for the high charges caused by the wastage of energy. The
Government would do well to reduce wastage and to conserve
electricity. It must ensure that the appliances which are used are made
according to specifications required for the least consumption of
energy. Sometimes, cheap varieties of electrical appliances are
available. They consume a lot. of energy. We not only lose energy, but
the consumer has to pay. So, the first important thing which has not
been given much importance in this Bill is to ensure that all electrical
appliances which are manufactured are efficient; and conservation of
energy is assured. They should also be properly tested.

The other important aspect is that we must educate our
children and our people, right from the school age, that they should
use energy where it is absolutely necessary, put it off when it is not
required. This has to be done. | have seen in the offices sometimes.
Even our officers and peons have to be trained when to use the light
and fans and when to put them off. These are some of the very
important aspects of conservation.

But | have some doubts about this Bill. In the name of
conservation of energy, the consumers can be harassed by the staff of
the Electricity Boards. In the process, some of them try to make extra
money. Therefore, a kind of discipline is required among the staff to
deal with consumers. They
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should be properly trained and follow certain principles. We must
ensure that these provisions are not used for the harassment of the
small consumers; and against the people who are already suffering
because of the faulty distrubution system. lllegal power connections
should be checked. Wrong meter reading, speeding up of the meter or
slowing down of the meter should be checked so that consumers and
the electricity suppliers are not cheated. This is more important.

| want to know from the Government why has it not thought it
fit, till today, to use electronic meters which cannot be tampered with?
Electronic meters will instill confidence in the minds of the consumers
as well as in the minds of the suppliers. It is high time electronic
meters are used in the domestic sector as well as in the industrial
sector and everywhere because these cannot be tampered with. It
gives correct meter reading and the energy consumed can easily be
assessed. Electricity is something which can be easily monitored by
electronic equipment, by electronic gadgets not only in each house,
but also in the areas where it is distributed. The defect in the collection
of revenue can easily be detected and corrected. This will be very
useful for the kind of electrical energy which we are dealing with, to
control it and find out the defects. | do not know why it is not being
done.

| would like to take this opportunity to draw the attention of the
Government to the conservation of energy aspect. It is good; it should
be done. If you are not able to manage distribution, if you are not able
to manage generation of electricity, how are you going to deal with
conservation? It is not a minor matter. Today, | know of cases wherein
very few plants are generating electricity up to the targeted capacity. |
know of cases where coal and hydrocarbon inputs do not reach the
plants. These are sold before they enter the premises of the plants.
The maintenance of the plants is also defective. As a result, the
production is low. First of all, the Government should try to improve the
production, at least, to the targeted capacity by proper maintenance of
the plants and proper utilisation of the fuel.

Today, major parts of our earnings are spent on the imports of
oil and hydro-carbons. This is the largest single item on which our
export earnings are spent. We can reduce it provided we economise in
the consumption and make proper use. Therefore, it is necessary that,
first, we pay attention to generation to the targeted capacity and to the
proper maintenance of plants.
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Secondly, it is the distribution where we have failed and where
also, there are complaints that the consumer is harassed. These are
areas where, if you pay proper attention, we can really meet the
requirements.

The most important thing | would like to draw your attention to
is the haphazard, unsound, technical planning of our electrical
generation. Till today, we have not been able to make up a proper mix
of various forms of electricity available, thermal, hydro-electric, solar
and non-conventional energy. If you want to provide energy at an
economic rate to the farmers and to the consumers, a proper mix of
the thermal, hydel and other non-conventional energy forms is
necessary. It has not yet been spelt out. India has the capacity of
utilising 80,000 mw of hydro-electric energy. Today, we are using only
20,000 mw of the hydel energy. In spite of such a great potential, we
are not able to utilise it. The obsession is that hydel energy can be
generated if we have large dams. Large dams help only control the
water supply for the irrigation areas. But, if there are no large dams,
even then, hydel energy can be generated in small units. China is an
example where smaller streams, depressions and falls are being
utilised for the generation of electricity to meet the requirements of the
local inhabitants without any grid system. It is called the micro-hydel
system. We can go even up to 25 mw hydel system for supply in the
rural areas with this generation, at least in the hilly regions. Today,
Kashmir, Himachal Pradesh, the hilly areas in Uttaranchal are deficient
in electricity. Why can't they be supplied hydel energy locally which
they can manage themselves? We think that if we have to generate
electricity, we should borrow from the World Bank, we should have
large dams and then only, we can utilise the hydel potential. This kind
of concept, we must give up and we should try to make every use of
this.

The most important thing is the non-use of the solar energy in
India. Fortunately, India is located in an area where there is a high
intensity solar energy available. If Japan or the USA or the UK or the
European countries can utilise solar energy, why not India with its
excellent location for the generation of photo-voltaic energy? There is
a demand by the rural areas, for irrigation purposes for isolated areas,
where we cannot supply through grids. This is an ideal system, the
solar system. It is true that it is expensive to instal. But, fortunately,
India has the technology for manufacturing the solar cells. Therefore,
this should be preferred, particularly for the rural areas. We should see
that every rural area has its own independent supply based on solar
energy. Nine months a year, at least
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nine months a year, there is clear sun over the country. And it is a kind
of energy for which we do not have to pay.

Whatever the initial expenses may be, this is the energy which
is freely available. Why has the Government not paid any attention to
solar energy? This is the one form of energy where we should have
gone for maximum expenditure, for maximum development. So, these
are the lopsided policies. The planning, development and use of
electricity in this country is technically unsound. We need a review.
There must be a high level commission, regarding the proper
development, consisting of technical experts only so that they can
advise how to develop it. In India, we are fortunate that we are
capable of manufacturing all electrical equipments, whether it is
thermal power generation or hydro-electricity or solar energy. Our
equipment is world-class equipment, which is sold outside India. But
they are not able to utilise. If we are deficient in manufacturing, if we
could not produce, | can imagine the constraint of importing
equipment. But when we are able to manufacture and export, why
can't we concentrate on the maximum production of energy through
our own plants? We have got the example of Chaukha Project in
Bhutan. It is India which has helped Bhutan to set up the Chaukha
Project, and this one Project alone, set up by BHEL, is supplying the
entire energy not only to Bhutan, but also to the entire Eastern India.
Today, the supply of energy in West Bengal, Assam and Bihar is a
happy situation and can be fully utilised, provided you utilise the
Chaukha Project fully, which has been set up by our own engineers,
by our own manufacturers. If it can be done in Chaukha, why can't it
be done in other parts of the country? Why has the Koel Karo Project
not yet been implemented so far? So, these are the questions to be
answered by the Government. All these things--the electricity
generation, the electricity distribution, have suffered. It is a total
neglect by the Government, and we are suffering today. Our
production is suffering. Our agriculture and industries are suffering,
because no scientific planning and development has been done in this
area. Planning should not depend on major projects and dams.
Planning should be based on immediate methods, how we can
generate energy to meet the requirements of the country. This is a
very critical area and it requires serious attention. | think the
Government should come up with the proposal for setting up a
technical committee and take the House into confidence regarding its
future fuel programmes. Thank you very much.
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3 FARR B e (STRIA): AT SUFHTEdel Helgd, § SHofl A&
faeras, 2001 BT FHIT B TSI GAT T

TS & G H 5l W UR & fapr , fdl ot IR &1 aRap! oiR Wrerae iy
F I & forg Hoit U SI1awaes of 1 & | dfd gR <91 &1 Ol faswer 2 f s 1 359
AR R —F7em wrRT by, 59 faem 3 GaR &) RTa) ey &l So- Sa- 81 g &3 &
PULET b BRI 34 3 TSl B oRM 3R TR Tl § WS TS T3 &l Alell 8T
WRIG N BT TS 91 HROT I & g aref o1 aret i 381 8 | 1fIweyg IR ueel U
farRITet Tt o7 3R I IRY STel-aregel & 37iTE AT & | ¥ <% b aR H ST 85,000
EEREPCREEaS IR LRI EaCICaE S ENEEIFANI ERIRIDID IS UASS S CN aRe |
T & o1, STl 379 ITRIAA $ M & G el I8 &9 TIT & , SHD! 3Thetl &
ST 35,000 T ATC AT T8 o 3R 31 JISTRIT IR B W Yo 8T I, Afde o
PUSET BT 76 H IR-IR IR BT § , IAD HRUT F-I-HTell oRY[ 2, TRgars -l il
TSI ARATSTY ot ST AR AT 800 HITTTE fasTell UaT dhecil ol agd gt AT | U
TR IThT B &8 B [SIT T | TT ST HRIRA SRR o, IhT He1 AT fh 3R 39
D HIRI-HTeH H HTAT 80,90 AT JfADBTH 100 PRIS T TIT BIAT <Al 340 HATETE fSSTell BT
IATE BIF T SIIT | ST ST G IR U2 3 3 WM TR 2l IR 854 TS
Y T T TR # 89 SR © 1o TS s 1 979 QU Y & | 41 bl URoTR © o SR
TSR BT ST Fhel SHoll S THI 78,000 TRIS & , SAH ¥ fdoTell 41S & @I H T 35,000
PRIS BT T 81 ST 59 I DI S & 1 T2 BT S SOk MM FRART & ST fasedt
Il B Il TR 2, PUIET & BRI Il TS 81 81 & I8 39 $1 91 HRYT & | 89 Il
BT AU} IR B 3R FAR & ST qTeb] <27 8 T4 Sl AT A 3NN 9ol & , A IR H
SYABHAIN & [P PO H ATIS 5 11 RAC BI 8 , TR AT 9 4 RIS el § Wi a8
40 TR T A I AT 8 | 18 A 3 A1 BAR SeUTE o Sl gR o1 e =iy d i
TET UK & 3R ST BT SR E & ST AISHIG g1 2 AT A& Bl & STbT S SR BIAT &
IE YR Tl § B HHOR 81 ST 8 3R 3D HROT I FHIST DI [IbT 3R TRab! H Sl
o e =nfeg a8 firet 21 ae 2 SiR fastefl % HRU1 il dRa@! 7 A1y 98 o1 el
RINIEE

g 3T A1 © 5 s AR 7wl &1 TR e 39 fais &l am @1
AR a1 & | 3TS AR d1 3 W PAR 0™ St 81 § , S8 59 ISl Bl 59
ISre 1 997 H <1 URs™ 3T o 3R AR W11 H U TR & Feaf a1 o ol <ig
BH S 9151 DI 3T GG B a1 B & A1 89 a8 & Bl SHN AW Sl JioTae gl %8 8 9
T BIRE € | 7 ST HISTae s Bl 9gd AoTald 3 ST g , [ewTae JaeT H ATef-3iai 8 , 98
1500 FTETE T HIoTge 8 3R AT T8 HIoTae THY A 9 17 BIT Al SHPT ATH TS Bl
AT | SIS AR 3Te AT A STl IR A & AeRI & 9 ST o 1 el IR
P AT
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P HRTITD! G H I HR TAT 3R I HRTH T 500 | 700 BRIS BT
JHAF 81 TIT 3R g8 Yioiae AR T A1 oic 81 1 89N Isf fead] U qgsesiiy
RIS & ST U8l aRU1 H 1,000 HITETE fIsTell UST B & 3R 6! faqwR,2002 TH
BRI PRAT 21 <l R T 22 311 I81 RUerd 1 BRI Y o1 ol & AR [Rerd $1 prRi
YO BN & 918, 18 AEHI &b I1G &1 98 BRI B Ghdl] § ol [GA-IRIGT IHD! ARG 98
&1 81 HEIGY, AT BICT & b ST 196 RIS DU B AR B HISTde TSI ST+ 6,000
FRIS B BT AT W ST T&T 81 I8 ART Faw T PR 3 U8l 89 I8 [aR HRA1 IS b
B Sl Alolae S ©, S04 del GAIaR0T 31T 8, el 9 BT HRT 3711 2, Hel Jidi™ &I
Ty 377 2, Al TRBR Bl THHRA 5 Aol & oy ggel 4 B ey =1 s
R BH AT W S © b 8 A AN IS 781 2 &1 e A &, e S & 9
Tl Y & Qb il fPRIUER €,  WIST AN /R 819 U UBR 4 A<D GqI AR RS &,
HE T & [ GBI P gl AU P < &I, BHDI GhI B 8, SAIY 3N IHT & 4
STQ| 379 T IS 1S 3R DI <1 & Tl ST 7T BT A1NAD 8, g8 HI 7T B, S
SHIF BT AT &, 98 AT AT A, S gl &, a8 Al J Hl A S gR1831 8, I S b
SR ST Bl 21 3y 519 B18 HIoide a1 G1 TRBR DI S a1 DI U IR H B T PR
T AT JATRER fTett aral & a1 a1 72 8 rm, fsten a1 vioiae A & de1 Rl

SUHHTE] HElGd, 59 S8 H AN 7 BTSfSd B Sl IUET Bl 2, SHD BRI 37T
Y HISS H T EH ST 39T ST HHR B AR A W & — U A AR 57301 9 &
URTIM &1 AT FRAAT BT a8 b (Y W19, $7eis 3R gEv <2 7 SAN ST ¥ Bl
ARATE AT SR SHRT IT ST 3 &, S 41 594 I (Tl $9b HROT fasielt
HEM Bl TIell TS| FR ey, BN gt Sl fastell a1, S HioTae $1 AT 200 PRIS $UY
TABR 6,000 BRI Y B TR 41 T8 2.40 BUY URT e a1 3R 1199 H 9 6,000 BRI$
BUY WY e 31T ST faregd ol I8 Ry & o s tferep U1 o) & a1 it 199 H a8
ST AT T YRT PR ol

HeIed, 31 U 1o feavl & I ¥ 3rRgaR A et b A1LA1aTE 7 8 BRI
JNABIRGT BT TS forT, 8 IRBR DI 95 IR H oI Afh IRBR #4851 3FR
PIg ARNBRT YhsT ST B AT TRER BT SHP RIeTTh HRIATE! BT AN WSS o
BT, TG BRI AfhT TRBR BT BRA 39 R AR BT A= {6 398 Bt erfhart
g=dicd &,511 o SR aret) ARy & 9 il 8§, ST HRIGR0T BT 22 I8 11,000 PRIS
BUY BT G AT, g # 1 o7 g8 =ualt | I S = 8, 39 W W WRBR DI {4l 7
B H fIaR BT IS T8 S AN 9] €, T8 hael il e gl [ qIoTR H ¥ 9Gd

g, qapI a8l 8, I
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3.00 P.M.

Safeg A 9ed & Hiifd 39 TR gicd 8l T/, $9H g[c T¥IC $aTed 8l
TS 3R S IR SIS oG-I B Sl & Fifdy oI -1 8RN, I &1 TEER BT IR
ST w27 37 AR arell W faaR R ARy oiR BEfee @1 off vicare < @nfey g9
Uae W IS FEl W ¢ [ T8 o Bl 3R S[H1 g 81 S /i & IR H $B Pe , SAW
ot B Y 2l @1 vpoudn @t <l 8 Afe BlRfed & I H $l $B FHI B
ey T IRE @ Be 2 & R H oy a7 & qR 7 2, S ORE 91 ge B & ar
# o B A3 ofR BTefed & an # yrfiesdr g1+ anfey el ot <21 & TR A farstell &
fory TRt %e1, TR 1 Bl fastel! urat e 81T 3iR fsTell & wiie M) 1 d fastelt
T STET H) AT, fASTeR Baet H AT @ HTact g Y8 oo, ' gl fem @t o
TGEEI

JUqHTEIE HEled, H g e H-A1 dTedl g [ 3R 39 faerde &l oW aR<id
# S ST B <1 8 A1 TRPR Bl 57 QRSN DI X BT 912y 3R ifed 29 A g9R)
BIS[SA DI 1 &1 € T IRg T4 89TR HNTIETE B1, 3P le & forg ol eifeh et
MY 37 W1 & AT F AT A S Pl e=gare <o gQ AU a1on Bl faRm < g
JUHTEE ST, 31T 1 S fdet IR dler 1 3awR &, $9d fofg smdeT e=rare|

SHRI DIPANKAR MUKHERIJEE (West Bengal): Sir, now, we are discussing energy
audit. This is not actually power audit. It is the Power Minister who has piloted this Bill; -- I am very
happy that Mr: Naik is also sitting here --there was a confusion going on as to who was going to pilot
this Bill; of course, Mr. Prabhu has piloted this Bill. Before I talk about power conservation, right now,
in front of our eyes, we can see two fans running on this side and four fans running on that side, but

there is no one to take the air. wﬂﬁgﬂéﬁaﬁﬁaﬁa@ﬁﬁﬁﬁaﬁﬁﬁgﬂﬁﬁwﬁ, N,
S 9 &1 91 S 21 And, this we find everywhere. Of course, this Bill has come
now. But my complaint is that it has come too late. It is a question of prioritisation
that we are talking about. When we are talking about energy conservation, I'
remember, when Mr. Kidwai Saheb was discussing this, he talked about energy
policy. Energy audit is not something which can be looked at in isolation. Till
now, in the last 50 years, we did not have an integrated energy policy. We need to
have an integrated energy policy; but, we don't have an Energy Ministry. Of
course, when Shri Rajiv Gandhi was the Prime Minister, he constituted the Energy
Ministry, and Mr. Sathe was the Energy Minister. So, what we need is an
integrated energy policy; and energy conservation can be a part of the
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integrated energy policy. It is not power. Our thrust is not on power.
Our thrust is not on the kilowatt. What does an energy audit mean? If
we do an energy audit, it will not be in terms of kilowatt; it will be in
terms of kilocalorie. Everything will be converted into kilocalorie. So, on
the fossil sources, be it coal or nuclear, from wherever the energy is
coming, what type of control do we have? We saw a discussion on this
on BBC; | saw it; | do not know how many of us have seen it. Some
leading journalists were discussing and saying, "There may not be
another World War; but if at all there is a World War tomorrow, then,
the war will not be over a piece of land; but they would want to capture
energy sources. It will be for water; it will be for coal; it will be for oil."
Now, who is going to conserve this? | must say; the Standing
Committee on Energy - the Leader of this House, Shri Jaswant Singh
was the Chairman of the Standing Committee on Energy -- we have
Standing Committee on Energy but we don't have a Ministry of Energy
-- in their Twenty-Sixth Report had recommended - it is one of the
major recommendations of that Committee -- that we must have an
integrated energy policy, ~ this will cover this -- and an integrated fuel
policy. Unless we have a fuel policy whether, | am going to use hydro-
carbons or liquid fuel for power generation or for fertilisers. Am | going
to use gas today only for fertiliser or for power or for something else?
Unless we have an integrated fuel policy, this cannot succeed.
Subsequently, when | see the history of this Energy Conservation Bill
in this House, in 1996, when the United Front Government was in
power, - Shri Deve Gowda was the Prime Minister -- when there was a
petroleum price hike, -- Mr. Naik should be happy that | am not talking
about the petroleum price hike when he is the Petroleum Minister --
when we were opposing the price hike, there was a memorable
speech from Shri Satish Agarwal, and he talked about demand
management. At that time, from the other side, | was also opposing the
hike, but then |, on behalf of my party, suggested that we need
demand management; we cannot go on talking about supply alone -
Mr. Prabhu is a Chartered Accountant and he is a professional - we
cannot talk only about supply, in a capital-starved country. For 1 lakh
megawatt, a country would require Rs.4 lakh crores. So, that much
money has to come from private investment. But the point is, how
much is my requirement? As | was showing just now, even in my
house, when my mother gets the electricity bill, she asks me: "Why is it
that this month's bill is not less than last month's? You are in
Parliament and we have not used the fan and light in one room." So,
the energy audit starts from home. That is the maior point. The major
thrust is that energy audit has to start from home; it
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should not only be in industries. | think, for this Bill, we should have
taken help from the British Energy Audit system. In the sectors which
you have included, of course, you have included transport now;
otherwise, originally, this Bill was, more or less, for power alone. When
we talked about energy management, demand management, the thrust
was -- we had suggested here; we had recommended here -- that
energy audit should be made mandatory. But the priority has not been
there. We had given priority to supply, to fast-track power projects. And
it has been done so, unfortunately, by whosoever has been in the
Government, from 1991 onwards. The Bill has come today, after the
Standing Committee has scrutinised it. But that priority was not there.
When you talk about energy, when you talk about power, what is your
peak power level? What is the peak shortage? It is 14.5% or 20%.
Now, what should be our aim? Should | go after getting power capacity
addition as much as possible for the peak, knowing fully well that your
difference between the peak and off-peak is 50%? When the peak
power is there, supposing three sets are running, then off-peak is
there, all of a sudden the turbine has to stop; the whole problem of
today's ENRON, SEBs, Skyvet or public is that in the off-peak hours,
who is going to stop the machine? No one wants to stop the machines.
What then the thrust should be for a capital-starved country? How do |
chop off the peak? How do | stagger the loads so that peak load
comes down? Agricultural load and industrial load should not come
down simultaneously. Our thrust is not there. Our priority is not there.
Our priority, what Mr. Satish Agarwal said at that time, was, ""iq *n
ipT" fMrf 1" No. We need much more power; we know out of this much
million tonnes of petroleum products, 75% is import. Demand
management does not mean being miser. Our power consumption is
less. It is a poor country. Should | go on reducing power consumption?
No. The problem in this country has been that there has been energy
complacency. Unless the energy complacency is removed, energy
efficiency cannot come. What we are seeing today is energy
complacency. ...{Interruptions)... Not about public, what about us?

AN HON. MEMBER: We are also complacent.

SHRI DIPANKAR MUKHERJEE: That is what | am saying.
There has been energy complacency right from this House also when |
say what our priority should be. 70% of our import is of petroleum
products, for the transport sector. | mean this Bill, | mean the stress
has been too much on
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power, though you have added certain things further. So, what does
this Bill actually try? It is just a start.. | must say that it is just a start. It
is not the incentive payment or the penalty that is the most important
point. But what is the most important part is this, and there | have a
little difference because the Standing Committee has something. In
the Bill you say that this energy audit is verification, monitoring and
analysis of use of energy. | think that was in your original Bill.
Afterwards, you have extended it to include submission of technical
report containing recommendations for improving energy efficiency
and so on. | think you should have restricted up to this only. First, the
energy consciousness must come. That should come, | say, in
industry and transport. Government offices should also be included in
it Should | have a centralised air-conditioning? What is the
energy efficiency? Or, should | have an air-conditioner for each room?
Now, this is energy complacency which does not make us think about
this. So, by energy audit what we wanted was there should be energy
audit for industry, for any one, and that you should have a balance
sheet. Similarly, for energy audit, if you audit and you say, okay, the
turnover was this - turnover not in terms of money; turnover in terms of
whatever the output is -- in physical terms, what was the energy
consumption for that year and in the next year how much | am
achieving. You have a plus, minus, ten per cent energy consumption
and | will term it as a petro-cost, the biggest problem that we are
facing now is petroleum products. The biggest price that the poor man
has to be affected by because it is cyclic in nature, it is not that Mr.
Ram Naik is facing, the country has been facing this for the last
forty years. The petroleum market will be volatile, unless | have a
control over it. Now, how do | have a control on that? Each and every
one of ushave to talk in terms of petro-cost. So, suppose, a Minister is
here. What is this Minister, Mr. Prabhu, having his petro-cost? | would
say, you standardise it in litres of diesel or litres of petrol and then you
compare it with every Minister's petro-cost. | am telling you because |
cannot give my example since | do not have a car. So, it is this petro-
cost. | see it in the British offices where they have certain energy audit
performers. For every office, they have fixed these norms. And the
whole system works where this energy complacency is removed by
this energy efficiency. What about a poor country like ours? | am not
charging you, Mr. Minister, that you are talking about the supply side.
But, someone should talk about it Someone like Mr. Naik, who has so
much of contact with the public mem. "this is the petroleum product,
this is what | am importing, this is by which | have to raise the price;
you are coming to us, but what kind of petro

227



RAJYA SABHA  [28 August, 2001]

consumption is there in the transport sector?" Call each transporter.
Tell him what his consumption is. We find thousands of lorries with
starters on. Whose money is it? It is not his money. When | say about
petro cost, it is the way you say about your money cost: "Look, this
much of debt is on us. Let us start talking in terms of petro cost. This
man consumes this much of petrol in whatever sector he is." | think,
the first priority should be given not to power, which is more than
power... | am concluding, Sir. Prioritisation should be on the basic
source, and that today, the priority on petro consumption. And there, a
long term energy policy is a must. For six years, we could not draw it.
Now, both of you are sitting together on the Planning Commission. Let
us have a specific energy policy; let us have a specific fuel policy; let
us have more thrust on demand management. And you just start with
that. When | am talking about energy auditing, | will see that there will
be some objections from the industry. Number one, they will say that
you are having another control. Then, why penalty, why not incentive?
I think, more than penalty and incentive, let the facts first come out. Let
us start from anywhere. Even domestic appliances, you can include in
it. Let us start from anywhere. You, at least, have a balance-sheet. Let
us have an energy audit report; the way you present a financial
balance sheet; you know it better than me. Instead of money, | am
trying to talk about energy, and energy is not only power. With these
words, | commend this Bill which is only a starting point. But this is not
a starting point for the end. You have given the priority to fast-track
projects; in the Enron, forget about politics, things which have hurt the
professionals more. In a country like ours, we are burning liquid fuel for
generating power in places like Maharashtra where there was no
shortage of power in the State. What has hurt us more is this. | am
trying to say, okay, all kinds of analysis on Enron have been done. Let
us have an analysis of Enron in terms of petro cost. What is the cost?
Had | gained more, if | had used a coal-based power plant in
Maharashtra? Unless we think in terms of petro cost -- you say, okay,
petroleum cost is increasing U1 & AT | g AT IS, HH BT I HH 8RN
IThis is not going to be the solution. You have demand management,
long-term eneigy policy and energy audit, as a part of energy
efficiency, energy consciousness as a substitute for energy
complacency which you are facing. You talk about 30 per cent, 40 per
cent power loss. 30-40 TRT 4iaR o1 BIdT ® |30 URHT 40 TRIC YidR AT & 915
39 1 B ¥ & ? What are you talking? Will you find some place where
there is no power loss? You will find in a marriage, probably, 1000
kilowatt is being used, and in some other area, just across the road,
there is load shedding. If you talk about this kind of things and
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don't have any sort of control on them, it is of no use. This is not Indian
tradition. If you go in for these consumerist ideas, that you can
consume as much as you want, and we will get it from whatever
source we have, | think, there is going to be no end to it. Dr. Karan
Singh is here, he can say that this is not our philosophy. Why is this
new philosophy of consumerism with such a capital starved, petro
starved country? Let this energy conservation be our starting point on
this issue. Thank you very much, Sir.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh) : Sir, |
congratulate my friend for making such an eloquent speech. Sir, |
stand here to support this Bill which has been long over due. Because
of its reference to the Parliamentary Standing Committee, which has
since submitted its report, this Bill has been delayed.

Sir, it is true that the importance of conservation has been felt
by the entire nation. Everybody knows that saving is equal to
augmentation or generation of power. Sir, without a reference to the
generation, | think, discussion on this Bill will not be a constructive
one. With regard to industries, | want to make a suggestion. The
industries which have got the facility of forward integration; like steel
mills, the molten metal will be manufactured. It has to be transported
to foundries for the manufacture of various articles. So, there is
forward integration. If the foundries are mandated to be set up in the
steel mill itself, then further melting of the steel would not be a
necessity. In that way, we can save power. Wherever there is a
necessity for forward integration, it is better to locate manufacturing of
further products in the same precincts of the steel mills. This is my
suggestion.

With regard to the thermal plants, he has referred to the
consumption of kilo calories per unit. It requires somewhere around
3,000 units to produce one unit of power. We are consuming
something like 3,000 kilo calories, whereas the international standard
is around 2,200 kilo calories per unit of power. This is because of our
machinery is outdated. Even for their replacement, we need to do a lot
of investment. That would definitely reflect on the cost of generation,
even though you may make savings in the consumption of fuel. You
can save the irreplaceable fossil fuels like coal, lignite, petroleum,
natural gas, etc. That is why, | make one more suggestion. Unless
there is a proper integration of the various priorities of the consumers
with Government, it is difficult. | have got my own apprehension with
regard to the Government's achievement. This Bill is most likely to be
on the statute book only.
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| have one more aspect to mention, and that is with regard to
the over-statement of the project cost of the units that are being set up
in the country now. The location is similar, the capacity is similar, and
the raw material is similar. Yet, | don't know why there is variance in
the overall project cost. Two thermal units of 1,000 MW each are
located at similar places. Why should there be a difference in the
project cost? | read in newspapers that such things are being
discussed in various Assemblies also. They say that because of the
project's clearance by the Central Electricity Authority, it can't be
questioned. But why should there be such a difference? This is
because there is a two-part tariff. A certain percentage on fixed cost is
being reimbursed, including the reimbursement of the variable cost.
Because of the two-part tariff, there is a tendency to overstate project
costs by the independent power producers. At this juncture, when
there is a sluggish economy, the power generation equipment is being
sold at a scrap in the international market. When such is the market,
the cost of the project should come down, and a note of this has to be
taken.

Sir, | would talk about one more aspect. It is from my own
experience, from what | have read, what | have felt and what | have
observed in my own State. The execution of a project in the public
sector is as per the time schedule, without any cost over-run. This is in
an effort to augment generation of power in the States. Because there
is a yawning gap between demand and supply, we are encouraging
private sector participation. Sir, the performance of the public sector is
extremely good. You take NTPC or NHPC. You will not believe; in my
own State itself, the plants are being run at 94-96% PLF capacity,
whereas the national average is 70 odd. To such an extent they are
running in the public sector. Sir, because of this two-part tariff, | once
again emphasise, there is a tendency to overstate the project cost so
that they can earn more. Ultimately, this is to be collected from the
consumers only, who have to pay through their nose. So, we have to
levy a higher rate on the consumer. What | am trying to suggest to the
Government is, you should come out with an indicative cost of a
project and what should be the per MW capital cost with various raw
materials to be used. Sir, | want to make one more suggestion. There
is a tremendous mismatch between investment, generation,
transmission and distribution. This mismatch has to be rectified. Sir,
transmission and distribution losses in some States are to the tune of
40 per cent, maybe, because of theft of power, maybe, because of the
free supply of power to various sections of the society, | do not want to
mention this particular thing. But transmission and distribution losses
are on a larger
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scale. That has to be curbed. Sir, the infrastructure has to be provided
to achieve this objective of reducing the transmission and distribution
losses. When we go into the aspect of investment, there is a very big
mismatch which has to be balanced. (Time-bell) | have one more
suggestion, Sir. Just by making statutes, generally, it is very difficult to
solve the problems in the country. We should create awareness
among the people in this regard. As he has been telling, simply
generation of power will not serve the purpose. Sir, power has to be
supplied in sufficient quantity at a cheaper rate. Then only will the
objective be achieved. Sir, with these words, | support this Energy
Conservation Bill. Thank you.

27 JIR.YLIITDT (JTSRATT): IUFHTEET S, Y 3R oAb} b TS IR $
HeF H &1 T 3] HIS[E €1 T Al 89R Ul AReR 47 14 Sff € g € UTaR o ufed
£ iR Jegol! | IR § 372 S0 A1l A ST ... (FIET)....

Uiferad iR wrfaes 1 w21 (37 M 15 ): UfSd A iy ARTST 81 Smd |

37} 3R, TRIhT : 3R URed He-l | RIS 81 SIGd A1 § &1 $H%2 § a1 ufed

Hl

1) ol T HIVN (IR TJaal off, UfSd el § A9 TR 81 §Y, <a!
CIGES!

JURHTEZET (37} T T BIfRTa) : dfed af fag™ &l wadl 2

S T HIoN: ggaal off [9gm &, 3 W g 81
5 R.ALIMITH: Id 84N G & oy ¥e Ma-de 7 g e fpar ar § 9w
e & e 12T A a1g A AR 91 ST 81 S a) $El {6 # 3a1 B
1 U7 5T B SN U ¢ YA ofiey & 3 ghR 1S H T e | 9 arel s T,
are areHl ¥ iRE aiRE 3ot # S wEd § % 58 7EN g s @ o1 {5 3
IS BIS W& B 41 399 BT SIISHR dal © b UY, 37 Ad BIf$yl 576 9IS # 381 4
&9 9gd U1 a1d HIad 2, Wi €1 98 91 H 390 8 W B I8 g1 H g9 del 2 fF
3119 7 BISYI 3R bR Y BT <1 <1 I8 &9 AN BT gHITT BN SUHHTEIE Sfl, 89
PTG 3 TSl IR EHHH HR I8 &1 98 ANl o 9gd 1 Hel & | Jad q9I
foreraT g2 & fo6 S IR R & ST hY Th$? 3R T8 Uds SN & Al SAD] ol T8l
T U1 3R DI H 1 93 B BT PR I © Al PIC el 8 & gall, AN AT T
<31, 11D &7 B S| bR I8 U1 3T Pl |2 15 TRIIC HERIE § YA Y HHY Sl
g, BIAPII H 25 TRAC ¥ Bl & 3R el # 50 TRUAT PH Bl &1 SHDT Y& BRI
fyara It & 35 &R T8 B SFdel 8 I 10 WRIT AN BT AT, AN It S
B & 98 AR1 81 AT dR] BT 48 PR b (oY 89 Bl Had I A8y | IR] Bl &H THS
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Jdeol TaHe
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DI Vae FIMT 1Y FOTFd =i 3R BIs AR B ¢ UbST SN I ggell
TRY IR IHD] AT & MY SR GAI IR AR PRA TR ISP U IS D1 ol & S|
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21394 98 — I3 YR B ¥l Sied Faifed] o B /199! 3R Ridrad HRY o1 agt
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IR e A18d 93 € ST! Wl G- 3R & SR 3ol e a1 el 719 ..
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UTSH TT8H H &1 Telil oifh SS¥1 ST81 I 81 9% I8 US R & 9Ty, A e pl dg
B | I8 WRT UG GG &1 H 9 81 o1 A18c § Pl 577 (4] T 1T 1 3 AP a5
T} 81 TS A1 A1l [ BRI IRBR B Pls HH <! a1 81 ol 98 ga1gd | 4 Fel fd § $9
3T 9T e I, ST BIS VS H Bl AIol Te1 21 3 a1 § FE QAL IR B I8
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TR 97 38 & RIS ST ST 3 SATGT G T HAT AT H T AIRE H U1 I gl
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9P [0 BH Igd SATaT fASTell BT SATaegehal sl €, wifdh W), 3119 A el fb IR
ORI & Sl SIS &b @R & d AERTSE W BT BRIGHR ORI 3 99 & STdidb oM
H ST SATaT 1 HERTSE H fIsTel! ) U & BRI ORI § i B 1 8 98 He
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TRE W IR | § I8 Bl argH] {6 37 AAT1 BT T-ANT HRP AR H3l H81GY 3R
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SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Vice-Chairman,
Sir, India being a developing country needs more and more power to
meet the requirements of all the fields. We are really short of energy in
the country. The shortage of energy throughout the country is colossal.
Therefore, generating more and more power is the need of the hour.
The Tamil Nadu Government has proposed to set up an L&G based
power project at Ennore. Without the internationally-financed-payment-
support mechanism, this L&G project cannot be proceeded further. So,
| request the Government of India to provide internationally-financed-
payment-support mechanism to facilitate the international lending for
the project to be executed by the Power Trading Corporation of India.
When we generate more energy, it is also necessary that we must
conserve energy. It is often said, 'energy saved is energy produced.'
For making conservation of energy effective, we have to educate the
people. We have to create awareness, and disseminate information on
efficient use of energy. Most of the people are living in rural areas. Sir,
agriculture is a very important sector, but it has not found a place in
this Bill. The agriculturists are also using energy. There is a great
potential for energy conservation jn the agricultural sector. Without
energy nothing could move. So, to promote research and development
in the field of energy, the Government must take adequate steps in the
right direction. We are not living in a socialistic pattern of society since
we have an open market economy. In order to survive, the people are
going to do research. And, they are going to come out with new things
to compete in the market. In the regime of open market economy, the
market is going to regulate and control everything. If an airconditioner
or a refrigerator consumes less energy, more and more people would
go in for purchasing that particular
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product. Sir, | think, this important legislation should have been mooted
quite a few years ago. The developed countries like Japan and the
United States had the Energy Conservation Act much earlier. It is more
required in India than in developed countries. There is a big gap
between the demand and supply. We have been trying to bridge this
gap for a long time. This Bill is one such effort at reform, which will do
the needful.

Then, the foreign investment for generation of power is not
coming to the extent that we require. There is a lot of transmission and
distribution losses. Moreover, there is a lot of power theft. Small and
big consumers and industries are involved in the theft of power. The
Government has to take stringent action against these people to stop
such malpractices. The Government should also give import duty
concessions to the manufacturers who import energy efficient
equipment, so as to give a fillip to the energy conservation efforts.

Sir, excise duty concessions should also be given to the
industries which manufacture energy saving appliances used both for
domestic and industrial purposes.

With these words, | support this Bill.

SHRI DRUPAD BORGOHAIN (Assam): Mr. Vice-Chairman, |
want to raise a few points on this Bill. This Bill provides for the
establishment of a Bureau of Energy Efficiency. Some questions with
regard to this Bill come to my mind. Will it help in producing more
power? Will it be used to centralise power which is hitherto in the
hands of the Union Government and the State Governments? | fear
that this Bill will help only the affluent people. The interest of the
common people will be affected to a great extent. As we all know, there
is already a hike in the power tariff, in the price of coal, in the price of
petroleum products, etc. Already consumers are suffering due to this
hike. The ordinary consumers cannot afford an exorbitant price for
purchasing power. Now, a question arises whether the Bureau of
Energy Efficiency will raise the price of power. It may be favourable, or,
it may not be favourable to the common people. Will it not be
detrimental to the common people? Naturally, this question comes to
our mind.

Secondly, the supply of power is very irregular almost in every
State. As a result of this, industries, business, agriculture and domestic
services suffer the most. There is the other side also. Sometimes
power is wasted. Power thefts are common. Here, the industrialists,
businessmen and some of the Government Departments are
responsible. There is also a
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connivance on the part of the power supply authority with consumers.
In other words, corruption is also there. Similarly, power theft is there
in the villages also. But this is very little compared to the big power
thefts that take place in the urban areas. The question is, how to check
these wastages and corruption effectively? What is there in the Bill?
Can it be controlled? That question arises. Moreover, anomalies in the
transmission also leads to some wastage.

Sir, on the production of hydel power, the full potential is yet to
be tapped. For example, continuous and uninterrupted power
generation can be obtained from hydel projects, small or big. This is
available in abundance in the North-Eastern Region and in the
northern parts, at the Himalayan foothills. This has not yet been
tapped fully. In Assam and Arunachal Pradesh, the Brahmaputra
Board had prepared some blueprints of the Dihang and Subansiri
projects; and in Manipur, the Tipaimukh project. If these projects
materialise, then, a large amount of hydel power can be produced to
meet the demand of not only the North-Eastern States, but also the
States of West Bengal, Bihar and Uttar Pradesh. Experts say that
70,000 mw can be produced by these projects, if these are
implemented. But, unfortunately, we are not doing so. Will the hon.
Minister look into this matter and do something for implementation of
these projects?

Lastly, | urge upon the Minister to improve the functioning of
the power grid offices instead of shifting them from one place to
another. In this connection, | urge upon the Minister not to shift the
Guwahati office of power grid to other places.

These are a few points of mine which may be looked into.

Thank you.
IuHTEgeT (#f1 AT TR BT ) : 7 Ay IRTSITSAT IRTSISAT Sft, S99 U8l

{3 AT STT HTHOT 336 BN, H ATI & PBRAT TR § b MU S b el 7 e 2
2 31 3TIh ol I 4 HEXT 3R FIe dTel &1 MY 31T FHUT HRP 370+ FHI H &1 701 a1
REISERY

S A TETSICAT (ITSRAM): TS S, M9 7@ 6@t qoied), § 95
ST [Hon. Vice-Chairman, Sir, without getting into too many formalities, I would like to say

that the idea of conservation is very good. I just read in the dictionary this morning.
Conservation means 'bachao’. Anything you
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save is conservation. Either oil or water or power, everything you
should save. | have no dispute on that. But | would like to know, can
you save by this kind of a legislation? You are not giving power free of
cost. You are charging for it. Then, who are the people who are going
to be benefited by this conservation? You are asking large
industrialists. They have got plenty of money. They are going to use
good equipment. The least power will be used. How is it going to help
this Conservation Bill? If you ask a SSI unit, you will say, "You use this
or that equipment, that will consume less power". Does that have
enough capital? Just now, Ramachandraiahji mentioned it. Even the
power manufacturers in the public sector, the State EBs, do not have
money to replace their equipment. They are using 3000 kilocalories
instead of 2200. Are you going to close all of them in the name of
power conservation? So, what is the whole purpose behind it? Thirty-
two recommendations have been given by the Standing Committee.
The hon. Minister has accepted them all. | thank him for accepting all
the recommendations of the Standing Committee. Why does he
accept? Because this Bill is not good enough for saving power? You
are only going to create another bureaucratic set-up. You have
mentioned that you will have only 20 people. These 20 people
influence the entire country for conserving power. You are going to
employ thousands and thousands of inspectors all over the country.
And these inspectors are going to create problems for every consumer
in the country. You have mentioned that we will have no inspector raj.
Without inspectors, are you going to do it? You have mentioned in
clause 17, dealing with power of inspection, as follows:

"(b) enter any place of designated consumer at which the energy is
used for any activity and may require any proprietor, employee,
director, manager or secretary or any other person who may be
attending in any manner to or helping in, carrying on any activity
with the help of energy--

(i) to afford him necessary facility to inspect--"

Even the Income-tax Officer, even the CBI does not have this
kind of authority. He can enter any premises without any notice,
without any information! And what is the penalty clause? That is in sub-
clause (1) of clause 26. It says, "...one thousand rupees for every day
during which such failure continues:".  And that is applicable to
large industries, small
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industries, small consumers, all, everything, IR Jgi fa=<il § T& Fgad &
AR TRY T T, Th AR HISN ,<h AR WISl 9 $B 3SR TRI 81 715 §1 Everybody
wil be looked at with the same eye. T 31 | 9 Aad] ST dTe I8 100 JAT HogH
HT 8 3R TR 1,00,000 JfHE HogH R 81| 39 a¥E b I a5 § @Y B srefrra 78
AT | 3R SUTET 11 <t T 8FTT?. Any amount payable under this section, 3R g TR
et 81, Sefafore 81 91 98 SogwR IR THMER &, 3R a8 T1 el & |ehell 1,000
TG R S & 29 | o /1 B2 .may be recovered as if it were an arrear of land
revenue" . SHDHT AR ATICT TSI Bl o€ NG H < 3M1aR 81 ST AR TH 3f1aR 41 &
SITGH, ifn Ik U sfaqude T8 &, UhRRIT sfaawic wdie & fog Sas a3
TE1 21 39 TRE P [l 511 37T 2, H AHSIAT [ 39 9l | PIg BIIST 2| 81 dTell 51 891
ST FHST 3 I RS &1 8 6 5 99 I SUPT BIs dl AR el BT A1 AR
U1 AT & o HAT A8 ey 7 59 HOR A o1 2 | R 5 a9 919 3119 39 W 4 FR1sy, 79
U] AT UTE 9N W Ul 9 It Bl T T Hield 91 52 B, M9 $HD] AIUTTST BiRG b
BT ORI B BRAT E| ST 3T arell = fpar § fb & Ugier-u9 W forar & & fb
"Every drop saved is” $® 1 TN S {321 &, 391 WA 39 ifoTg siik we
A B THATST fh w1 A ARy | SR Uit 3iife & forw 3 siik o iy, sma ot
g 3iifdex §1
| By your auditing, have you been able to save the manipulation of the
accounts of companies? Tell me, by simply auditing the accounts in
the country, are they not being manipulated by those who want to
manipulate? If that is what is happening regularly, what is the use of
energy audit?

Sir, | know you do not want me to take a long time. | have just
a couple of points. A developing country like Thailand has got
introduced this. If you refer to America, if you refer to the USA, the UK
or developed countries, please do not do so. Their concepts are
different, their training is different, their systems are different. They
have got money to buy new equipment. If you compare with those
places, then, sorry, we are making a mistake. If you compare with
Thailand, | would like to hear the experience of Thailand.

| have come to the last point, Sir. There is no incentive
proposed. You have put penalties to the extent that you will take over
the entire unit under land revenue. But, if somebody really does a
good job and reduces consumption, there is no incentive. Are you
going to charge him half the rates of power? There is no incentive.
This is not fair when you only put penalties and give no rewards.
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4.00 P.M.

Mr. Vice-Chairman, | would make a request to the hon.
Minister. We will support the Bill if he insists on this. | am not coming in
the way of the Government. | will support the Bill, Sir, because it is
their policy. My comments are that this Bill is not going to really help. If
the hon.Minister thinks what | am trying to say is right, he can re-think
whether this Bill should be really pressed in this fashion or it should be
thoroughly re-done and fresh amendments should be brought, at least
in the next Session, when this Bill can be a little more meaningful and
helpful to the country in conservation of power.

With these words, | thank you very much, Mr. Vice-Chairman.

SHRI B.J. PANDA (Orissa): | thank you, Mr. Vice-Chairman. In
rising to support this Bill, | compliment the hon. Minister for taking what
I hope will be the first of many steps in revamping the energy scenario
of our country. Last year, when President Clin,ton of the U.S. visited, a
joint statement was issued between our Government and theirs, which
committed us to introducing and passing such a legislation, to
conserve energy. | make this comparison because the US itself has
certain commitments in its own domestic agenda for energy
consumption, for energy conservation. It is relevant to us because the
US is one of the largest markets in the world and has been usually
taunted as a country that is the epitomy of conspicuous consumption,
of not bothering about conservation. In the U.S., they have passed
executive orders that within the next 10 years, by the year 2010, all
federal buildings, all buildings' owned by their federal government,
would have to reduce their energy consumption ...by 30 per cent over
their 1999 levels of consumption. These are ambitious targets. Our
own target in this country is to effect only a 15 per cent improvement in
energy efficiency over the next five to six years.

Sir, this Bill has been long needed because we have, in our
country, had decades of, what | can only describe, a wasteful culture.
This has partly been a result of the subsidised, lower rates of energy,
which does not create any value in the mind of the consumer. There
has been a great demand from the demand side management, but |
believe that there is a much more scope for the supply side
management which | will come to in a minute, Sir. This Bill will achieve
some of those goals, but there are certain ironies in this Bill, which
have been pointed out.
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Hon. Shri Mukherjee has pointed out how the scope of the Bill
is, somewhat, limited, and there is a need to expand the scope of
energy consumption across the gamut of fuels. | think one of the
ironies is that not only does this Bill focus so much on the electrical
energy but also on its conservation in the industrial arena. This is
ironic because the industrial arena already has an inbuilt incentive for
energy conservation.

Industrial energy tariffs in our country are some of the highest
in the world, whereas, globally, the tariffs for energy supplied to the
industry are in the range of six cents or seven cents per unit. In our
country, it ranges from eight to ten cents, and even higher. Because of
the high cost, the industry has an inbuilt incentive to save energy, and,
as Bagrodiaji pointed out, the industry has the means to control and
conserve its energy. In our country, some of the highest of industrial
tariffs are, again, in those States which already have a very highly
developed economy. States like Gujarat and Maharashtra have some
of the highest energy tariffs, and they already have the means and the
incentives for conserving energy.

The area of control in focussing on industrial conservation of
electrical energy is willy-nilly is going to end up in auxiliary
consumption of energy. Auxiliary consumption shall account for only
three to five per cent of the total electrical energy consumption of
industries. That is why, the scope needs to be expanded; the scope
needs to be focussed more on macro level gains than these micro
level gains.

| support the Bill because it is a step forward. As | said earlier,
many greater, larger steps need to be taken to bring about a complete
reform in the energy sector in this country. We await the
comprehensive Energy Bill that the hon. Minister has been working
on, which will bring us a far greater fundamental reform in the sector.

| talked about the supply side issues. The supply side issues
are fundamentally important because we do not yet have a
competitive market, and, without having a competitive market in the
generation of electricity, we do not get the lower cost of generation
that we ought to be enjoying, and, as has already been mentioned by
many hon. Members, the transmission and distribution sector in this
country is such a huge bottleneck that all the demand side control, all
the demand side management that we do through Bills such as this
are negated because the losses on that count are significantly higher
than the savings that we can effect through Bills like this.
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The losses in the T & D sector of our country range in the range of 40
to 50 per cent. That is where big gains can be made with much lesser
effort, if we prioritise that.

Sir, | don't want to drag on time because all of these points
have been made, in one form or another, by many Members. | would
like to end with one suggestion. The hon. Member has mentioned that
there would not be an Inspector-Pa/, but, Sir, | urge upon him, again,
through you, to take all precautions to ensure that that danger doesn't
arise. Our industry is handicapped enough. As it is, we have to
compete in the WTO regime with lower barriers of customs; we have
to compete with globally cheaper electrical rates available in
competing countries like China and Brazil.

As was exactly pointed out, we have a high rate of interest in
this country. We have already got enough handicaps. We have already
shackled our industry enough. We need not shackle them with an
inspector raj, which comes and harasses them. | urge the Minister to
take precautions while framing the rules for the application of the Act.
Instead of having routine inspections, the concept of "management of
exception reporting” is to be followed. | urge the Minister to keep this
aspect in mind while framing the rules. Thank you.

SHRI H.K. JAVARE GOWDA (Karnataka): Mr. Vice-Chairman,
Sir, | welcome this Bill. The point | am going to raise is this. The
conservation .of energy is really contributing to the development of the
country as such. We are short of power. Every individual,
every agriculturist, every industrialist and every household demands
energy. But we are not in a position to meet the demands. What are
the reasons? Who is responsible for that? Are we using the energy in
such a way that it contributes to the development of the country? Or,
are we using the energy in such a way that we are able to conserve it?
Many speakers have already mentioned about the energy theft and
how the energy theft is taking place. They have also mentioned about
how energy is being wasted due to outdated machines and plants.
One way or the other, they are causing energy wastage and we are not
able to conserve energy.

An hon. Member has raised an important point regarding the
subsidy. We have to look at it in a different way, as regards giving
subsidised energy or power to the agricultural sector. You cannot draw
an analogy between agriculture and industry, big landlords and
farmhouses. Seventy-five per cent of the agriculturists in India own
one, two or three
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acres of land. There is no assured rainfall. The vagaries of nature are
there. At the same time, the Minister is curiously saying, "If you don't
pay, how can we get the money to regenerate energy?" You may be
correct. But in the overall interest of the country you have to give
concessions to the needy persons who are depending on agriculture.
Only 20% of the agriculturists are provided with irrigation. Eighty per
cent of the agriculturists have no irrigation facilities. Subsidy has to be
given to the agriculturists for raising of crops.

The next point is regarding clause 29 of the Bill. You have
imposed a bar on civil courts in entertaining any suits or proceedings. |
don't know what made you to do that and what is the recommendation
of the Standing and Consultative Committees. The managers or the
employees of the Power Department are not discharging their duties.
They are in collusion with the big industrialists. They are, one way or
the other, responsible for the theft of energy. As far as this point is
concerned, I'feel you have to reconsider the matter and the matter
should be allowed to be decided in a court, if any dispute arises. In all
other respects, | welcome this Bill. With these words, | conclude and
thank you,

ATt afeg el Wi (SR 3R HeHR): 9189 IR AIed, ST BIg 3D o [
UaR H Bl Job UIRPd BBl & MR 3R ! Joib Bl ARGDI DI A1 ST A1 39 Jodb
B fISTell & T DI ST I 51 TAN Godb H qeo1 1, TRaD! IT GRIETel| SHHT 38R
RoTell TR B 31 faoTel SSiioT BT Jae 81 AT VHidheaR &l 51 B o1t &1 3fieT A=
2198 98< o8I §1 BN < H I5Tell &l a1 41 € <ifp 84 SIS § 6 89N SR
fAfRex |Ted 39 T & R IR & T 1 H 39 90 & 56 9 @e1 gor § oiR 59
Hib TR &1 IR TR P ACH H AT ATS1 §1 SAR] S-SR AR i1 8, Fd &
qTa® 25000 HITETE faSTell UQT H_ B UIC R ST 2 cifeh sl 55 |Iel § TRapoil
WHRI 7 3R T B WHR 7 f4th 1000 Fmare f5tett Ue1 @t 2 3R a8 W Rk a1
Ao 99 & Hollal Hiotae 3R Se! Uioae | He! Uicde 3 ST 400 Fmare faster der @t
AT 2, ISP IS W Sl € 98 UoTq 3R ORI H 91U T &1 3R ST ST =
fRes SR # QT ST A1 g81 B ST ST 9= U B e & e 9 faorelt fier
Aehet! 2ff AfepT doTa & T TSI | o9 AfSEEGe Bax fd5Tell S 0@ Ugadl & 1 $6
YT BT GE b AT | ST Bl TSl 51 H I8 I 77 AN 3§ gAY AT <18 g
o 730 STt SHT BIS 7 B3 3Meccd SRSHT B | Te! ETeid IR AelTed HIoide &1 W gl
HelTdl UIoTae H ST 450 HITETe fastet a1 a1 STt oY, 377sT g8f 130 IT 120 FHmdTe fastelt
UgT Bl 21 SHS! T TSI IoT8 I © b 3o ot o Riee, fiheer I ¥ oiR weer &
) v R 2, R 10-15 ATl 9 g9 99 U] 31 99 96 A6 TR PR Ahd o F OB
UIFHEIT @t TR RFART T &1
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RN 89 dTex EIE] &b T8d oI I YTl 84 IR 781 ST, B 31+ HioTae Bl
HIH W T HR qehel | 31 81 81, STH] SR B WRBR 7 10 HIoTge 1Y §Y & elfeb
8 IR YA 21 <l $afory a8 HioTae 3111 T8l ad Febd | H i #3i1 St A
TSTRE 67 {6 e e 59 YR A1eq &I J8i gerran 721 o1 91 89R 96 ffRex
|rEd ¥ 3R g ff 3@ wa forar o7 5 qeR® Ared F g9 are} ¢l @ o
RiTaRi™ €, I70] Rera’y B & aRTel 9 3a Ry &, a1 B 1 84 SRS & (5 59
W $T T B UTRET 8 811 a=1 3R I8 NIl STRY 8T 1 A1 SRAT S 89N & —
91, 59 97h I e H 9% Y81 & I SIid SR d1al 3§ I8 a5 H — A1 & <A1
SRAT 8H ST d1ex ¢ICT & d8d Ui & garel {6y gy &1 fohdl awh o1 urferea
VFHAIC PHRAT & Gl I8 I8 hadl & b HLHIR Pl Al BISl, I8f BT U W 89RT &, a8i
& gRAT Wt AR E oifh gar 121 86 1 Srovd ot {6 &9 39 Rt & 9% gaTal
o TRl & Hi| J 519 &9 9 B SR Sl 8, S1d dd 89 S IR T o,
U TR o G| 3R FE Riafer SR <@ 41 U ach e f oy gften § f-9-
& T B fpeera 98 BT 8, 9 GO H <9 Bl U] Pls 988 STovd G9! 3R 3 <A1
SRR BT T & WRA B TR ALSDHR FHT & ol SHDT TS g MG 7 Ahd &
AP 3R U $o9 dfex FI] 301 dxE <& Al 39 Ul 6T U HaxT 9=t R &1
HIS Fhcl| SR H ST TSR S foh 5Ta ) HidT el o1@ omqd 5 SH1 ol &
SRIAIT 37T ST Yo 81 AT 8, 39 $89 dicx ¢Iel bl Ry fBa1 Sy 3fiR sda! A
R o T fhar v 396 915 Y 321 SRITIT IR S99 93 I Woided, Hidl
SH I AIoTaCd 991¢ §U B | S9@! Igd W IR B T el ¥ 519 f5 uTe |/, 3R
9Tt ITHT B 3R fISTelt 3t 81 A 39 ol H MU FRIS] ST AT B dee! <=
TSl 2 | 89 I8 A1 o 98 AT 2 of BN HYHR DI S 1P 98 Tl IR Bl Jahraell
PR AP | ST Tb STR-HIR H TAR HIoided &, {4 #3201 Sft F Toner oo fob R
Hrolged g9 It 3MIdh] Fafie fHd T € ITH! AU BI-3iURT & IR I1 TR &
SIRY a8t Tem B BIRTYT BT RNfE 59 TF T-HeHR § T8 S va GeRrad gar
IR & 3R FET AR SIS BT U SIRAT 8 a_AT SF-HeHR b1 RIrad d oot
SIS GQT BT 3R DI ARAT 8 & 71 | T8 IS Bl STRAT IR T8l Yo e
ST A STH-BEHR & JoTc BT gl ARDS Pl JEIR< PRAT TS ... (I DI €
).l e # @@ w11 39 Riafiel # Wik ofR gu feRgae 3 i diotee 9 gu 2l
g AT AIoTae T BRIS BT 2 aAfh I7 781 1 37R 981 W 9 IRIS &l Uioiae I &l
S 1 g1 fSRgae &1 dtrdt fasTen! firet wacd 21 30 avE ISiRT # WIS arel! a1 3 q A
uig Ui SRS & UIoiae 99 Wahd 21 981 Aee v, B diotaed ol 3R 1 ¥ foran
ST AT ST GRIETS &1 Adhd &1 BTl BT Bl U YIoTde Sl BIel | efdl 2T, A
PRIST SUIT TR 1 I [T & R e 7 M ST & STell 21 olfdhd dRIs] TUY
SIRE B & 918, AN 7 981 R DIl &, 7 981 W [I57ell 2, 31 €1 98 fyatfen 9o
YT 21 981 W Sl gARTHS §S B, S ARI SICHE BT JHAM Bl W8T § Aoy § 3Maeh
e | AT =TET §, AMfeh el AT Il v
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A O7eT 3T ST |b| $0P AT BRI ARDBR DI, SFH-BIHR BI ARPR Pl AP D1
TR ¥ 1600 BRIS BT BT TR Herd! 81 oy I # 25,000 AT fqsted! TaT bR
DI FAIT BI AT 1100 HRIS BUY BT AT fSSTel! TWRIGHR ISTRT AT ST Fehell B SEH
| H 500 BRIS ST AT §1 H IITRT ATDIE B, BEC G IR 37 H1 Sff | I=IS
R & STRL-HTHR | R ol dioiaed &, S IR 3 B AR ITD! T BT DIRTLT
CNEEIC]

SHRI N.K. PREMACHANDRAN (Kerala): Sir, | rise to support
this Bill. All along, we had been discussing about generation of power
for generation of energy, and we were also discussing about the gap
between demand and supply. At least, now, we have started thinking
about conservation of energy in all sectors; for this, a comprehensive
legislation has been brought before this House, and | take this
opportunity to congratulate the Government, especially, the Minister
concerned, for bringing in such a legislation. Just now, Shri Santosh
Bagrodia raised an apprehension regarding Inspector Raj, and he also
raised apprehensions about the intentions of this Bill. Sir, energy
conservation is the need of this century, the need of this era. There
should be some control; there should be some authority to look into
the use of energy or the efficient use of energy. This Bill mainly
purports to the efficient use of energy as well as conservation of
energy. If there is no control, then the unlimited power to consume
energy as we like or as an organisation likes, would affect the entire
country. So, there should be a regulatory mechanism, as far as
conservation of energy is concerned, because energy is a national
wealth or. | should say, it is the wealth of the human population, and
that cannot be used in a way we like. So, | would like to say that the
success of this Bill would depend on the functioning of the Bureau of
Energy Efficiency, which is going to be constituted, as a part of this
Bill. There was the Energy Management Centre. | would like to seek
one clarification from the hon. Minister. What is our past experience,
as far as the functioning of the Energy Management Centre is
concerned? That experience will help us in the functioning of the
Bureau of Energy Efficiency. The powers and functions of the Bureau
have been clearly stated, and the number of members of the Bureau
has been increased from 20 to 26; experts have been included, and
the Secretary to the Ministry would be the Chairman. Now, the
question whether we will be able to achieve the goal or not, definitely,
depends on the functioning of this particular Bureau, which is coming
in place of the Energy Management Centre. This has been abolished
and all the powers have been given to the Bureau of Energy
Efficiency. We have so many experiences in our day-to-day life; we
see energy being
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wasted. We always raise a hue and cry over generation of power. But
we are not thinking in terms of maintenance of energy or the
conservation or preservation of energy.

Sir, | visited one house. They have one dome-light in which
there are 1,500 bulbs. What would be the energy being consumed by
such single connection? As far as fuel consumption is concerned -- we
are having a nucleus family system with the joint family system gone;
there are two-member families and three-member families -- how many
vehicles a family should have? They should have some control. It was
very appropriately pointed out by Comrade Shri Dipankar Mukherjee.
Petrochemicals are taking away our foreign exchange. They are
grabbing our foreign exchange. Thereby, the whole country is affected.
The common people are affected. How many cars are required by a
three-member family? So, there should be an energy audit. | fully
support the arugments put forth by Shri Dipankar Mukherjee that such
an audit should come from us, from this very House, from the industry,
from the agriculture and also from the social sector. While, on the one
hand, we have shortage of energy, on the other, we are wasting
energy because there is no regulatory mechanism. So, | support this
Bill. I would also like to make one suggestion to the hon. Minister. Mere
legislation would not help. You should create an awareness amongst
the people. That responsibility is there with the Bureau of Energy
Efficiency. One of its duties is to create awareness amongst the
population. From where should we start this awareness? My
suggestion is that we should start this energy conservation awareness
from the schools, colleges and the universities. We have to create that
awareness amongst the people. For creating that awareness, we must
start with the schopls. | have my own experience of the energy
conservation societies. There are energy conservation clubs in schools
where seminars can be organised on how wastage of energy can be
avoided, what the latest technology is and so on. Suppose, we are
able to give all this feedback and the details to the children in schools,
colleges and universities as well as to the public, the NGOs and create
an awareness, we can definitely contain the wastage of energy.

Sir, this is only a beginning. We are starting a thinking on
energy conservation. If the Government is serious, and the Bureau that
is going to be constituted is also sincere, it will definitely achieve
something and it will definitely benefit the nation. With these words, |
conclude.

246



[28 August, 2001] RAJYA SABHA

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-
Chairman, Sir, at the outset, | support the Bill. It is a one step forward
in saving the wealth of the nation. The Government has already
proposed to introduce another Bill, the Electricity Bill, replacing three
Acts, the Indian Electricity Act, 1910, the Electricity Supply Act, 1948
and the Electricity Regulatory Commission Act, 1998. | think it is on
the anvil. The Government wants to replace these three Acts with the
Electricity Bill. Now, it is not a new process. | feel this started from the
8" Plan. In the 8" Plan itself, the National Energy Efficiency
Programme was initiated. By that, they wanted to save 2250 MW on
the demand side and 2750 MW on the supply side. But by the end of
the 8'" Plan, after putting their best efforts, they were able to save,
putting supply side and the demand side together, only 2030 MW.
Anyhow, it is a welcome step. The main motives of this Bill are energy
conservation standards, energy audit and building of energy
conservation codes by State Governments.

These are the three areas that are envisaged in the Bill. Sir, at
the same time, if you take the last five years into account, nearly 203
thermal units have already come under R&M, and by which you are
able to save something, but that is not up to the expectation.

Sir, for the purpose of reforms, they have identified four areas,
namely, energy audit, hundred per cent metering, elimination of power
thefts under a time-bound programme and strengthening and
upgradation of sub-transmission. Out of these four areas, | differ with
the Government in only one area, namely, hundred per cent metering.
It is not possible to do hundred per cent metering, as far as Tamil
Nadu is concerned. Our State has given free supply of power to the
farmers as well as to the people who are living below the poverty line
under 'one bulb for one hut programme'. That programme is being
implemented. Last year, in the month of February, the Central
Government held a Conference in Delhi. In that Conference, we clearly
told that we will never give up the free supply of power to the farmers.
We are doing it not because it is a populist measure. We are doing it
because it is an essential thing. The basic strength of our economy is
based on agriculture. Therefore, what we feel is that we will not touch
them and we will never give up that practice. That is number one. At
the same time, we may think of how to compensate the State
Government. We woukj talk to the Central Government, later on, as to
how they can compensate the State Government. Last year, in the
month of August, in this august
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House, the Government had assured that they would create a fund,
namely, Power Development Programme Fund, in order to help the
State Electricity Boards and power utilities. | want to know from the
hon. Minister whether such a fund, under the caption 'Power
Development Programme Fund', has been created. If it has been
created, then how much amount has been given to the State Electricity
Boards to strengthen their activities? Which are the States which have
been given this amount and what programme of action they have
drawn up? | don't know whether it has already been taken up or not. |
want the Minister to enlighten me on this, if they have done something
in this regard.

Sir, as far as supply of power to the agriculture sector is
concerned, the corporate sector is making a hue and cry all over the
country that the loss to the State Electricity Boards is only because of
the free power supply which is being made to the agriculturists. It is no
so. | want to make it clear. At the same time, we have to be very clear
that our. T&D losses are 30 per cent. What | feel is, we should compare
the international standard of PLF with our own PLF. If the Government
of India tries to raise our PLF to that of international standard, then
what loss would be accruing to the State Electricity Boards throughout
the country by giving free power to the agriculturists? | want to know
whether it would be offset by raising the capacity generation and by
raising the PLF. The Government has to think over it. What | feel is, if
the PLF is enhanced further, then automatically, the cost of production
will come down because of the rise in the productivity. If the cost of
production comes down, then the cost of subsidy which is being given
by different States will also come down. When the cost of production
for the industries goes down, the items produced by the industries will
also become competitive in the international market. Therefore, what |
feel is, you don't touch the agriculturists, in the name of rationalisation.
Please don't touch those people who are living below the poverty line,
in the name of rationalisation. At the same time, it can be offset by
raising the PLF, by creating the Power Development Programme Fund.
It would result in the reduction of the cost of production. That is what |
feel, Sir, With these words, | conclude. You had planned for 5000
megawatt of additional capacity; you had also planned that about six
million tonnes of petroleum products would be saved by the terminal
year of the Eighth Plan. If you convey this to the nation, through this
august House, then it would be of great help to the whole nation.

Sir, with regard to setting up thermal plants, our State has sent a
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proposal. Coimbatore is a proper place for that. | hope, this would be
considered by the hon. Minister.

With these words, | conclude.

IURHTETe (51 AT TR BIRD): AR ol g7 HIOM i, 376 A= 4 H§ U
I I8 AT ATEd1 § b 3fIb Sl BT 99 [Jedgped T2 & <fehT 3ATaeh & b < A1
I A1 A8 & | ... (FaEH)....

SN A T AU T Tt H A T BT A1 AT ... (FFET)....
SYFHTRTE (31 T AR Bifke): REd, 31 '@ 3ue fog s O |
o ().

£ ol =< HIOT: SUAHTEAE TR, ... (FIHT). ..
IuHTedEr (#f AT 2R PIRIP): T8 FAT I I2 & M2 ().

1) el T HIOT: AR AR gl o | ...(Fag)....

2 YR BRI 8d (STR U90): I8 9gd o1 Tod ad Pel 15 © |
.. (TET)....

THE MINISTER CF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF RAILWAY (SHRI O. RAJAGOPAL): Sir, it is not
correct to say so. Interruptions)

2 gl T HIOT: 39 GA AT | igel AIEd |....(Fag). .. 3T M g8l o1
(T

21 ARG Ueh1el RIS eT: .. .. (GET). ..

SYFHTTET (ST AT THY HIRTD): MY FYIT 9 TE 13 ME o Ao |
...(TTIT)....

31 ol T HIOT: ... (FqY)....

IUHRTE (S T AR BIRG): bl Y U HUR ATBH o R E?
.. (TFT)....

A o == HIU : 39 7 T G of STFITEIE Feled| &1 a7 81 T, ugel i
e & HUR H FIeAT g A AT BT AT * 31T HI IRTAH A TR W 8. (FTGM)....

* Expunged as ordered by the Chair.
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YT (371 IHT TP DIRT) 2 AT YT IR B AT T P |
AN g Aom: AN ISTE | ... (FTeM)....

SUFHTEET (371 AT TP BIRT) 2 AT PHUT IR B AT T P |

2 o T Ao+, (FaET)....

SYFHTREI (31 AT TP DI ): AT FUT B & AT T80T DX | S ST
ST IrReTe S|

ST STHT ST IReUTe (TSR : URH SNSRI SUAHTE HB G, 31T SHofl
HREOT BT et I B ST &1 8, H il 56h1 F9f07 el § | I8 et ur 2191 =nfed) it
faSTer T A YT 2 1 TSt & ach # Bis Al 5919 o fieie Y fastell & fom1 =21 <8
[T | H AT 81 JIe | 31 T8 a9 BT AT AT 2,981 § ATST A1 I8 Dl (b Fed
S B Foball 51 TAN IeT S Hiex A B8R & 570 SR ATS! W Fol T8 @ anfed
RIIfh ST SUARDT & IR I8 ol TR a1 I8 © b 89 30 Jgl I ’ve fasrel!
SR B & | SHH 2ATST AT AT ST & H I8 AT & b G Iod STeld1 © | 9
ST IR 1 W0 BT e 31 ST S | I 21 foroTet! [auRT dTel T &1 -d & | TR 3TTEH!
b U #o1GYT e BRI © 98 fadl 81 ¥R Il & S| TR ATST A & & H B a1l
3T T 3R I ATeed § 1 fasrelt N s S e € A ga Ao d s efgr e §
| ARBR 79 fqTell o1 faavor e ol FHefte | fqotel! faaRa ol S | 3 31ae ISR 6l
T ST SR TSR H Sl W)l URAT & gn UiRar & a8l AT &t At & 18t gg @
HHTIAT Y& B AR BN A5 S 93 §U 7, I ST 21 Af6T 311t &9 ATl ol gt fyedt 7t
et arefl 2 &9 g STTel 9 fsTel e ol Ul § | 39 YR & 3 faSiel] & ARIe Bl
o111 31 IREY T Al o TR e 1 1R 3 fasteft & wrvel 3 faiyass frami
BIC fpami AoIgRl &1 fd B 81 B faoTell ug=ns Sy fohe oRe 9 S9! g3 fastett &
S TP 98 BIC BIC 3l A TR Tl Wb, HiY BT ST IR b | BIC el ol 9t
o T SITg | g9 ot ugfd oY R 95 © | if I fastelt @ € Ol R g o) e
U B | AR = WA Sff 980 WO IR © | B BIC BIC WA B AN A 9978 B
QAP AR IO H BRIl &1 HHI § SR STt GaTeF! 31 9 B 8 f a9 &1 g9
fISTeN BT ITUTGT &1 PR Aol ©| T B! 9§ DI I & | FB a1reH ) 1 el &l 9
TE garr € 178 W fwAmT 7 ondt o 5 78 e i & — S wf o1ae 953 b e e <<t
209 2 BAR R # Ue Ua1 U 81 o g9 a<dl 1 uR e R 3 Riarmn =nfey f
o5 TRE 9 90 39 91 TR H9 ) Tl 21 1 AR FH IS 3fcw T wedt ARIR e
& Rt TR 3, A1 H |rerch € o 98 wrl 1 2 98 wwe e g

* Expunged as ordered by the Chair.
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31 T 1 AR 1 37 TR o TR Q= P T YA STATeR ol 8% ¥ U fad 89
ey & foTT U1 I 9 TR AT & 91 Soax IR Hdhd a1 S8 319+ SRS 3T,
HHR BT [ISTel BT R ST o7 98 31U &1 9 fohar | 9 IR 8¢ A=T fEwmT W= <=7 {6
S IS RGRI & MMaH BT a1 FHHY 2 S 37 11 ¥ fIsTelt 98 av | offdT 3 |iea § %
U 9ed U T, |1 dC BT ged 3R Th T SToldl & AT SHST Gd &1 By Ufey & &1
I 1 U8 TP TSHTT H q1ef 3117 o1 fAsTell &) a9 &1 Fehail 21 <AfehT 7R IToTeer= § 31
PIg U AT HIBR SHDT o) TRAHABAT S|

39 Gl & foTT Aot feam sfery Te= o1 3iR 39!, Heh! g=udre|

o IWeT WS (RER) w1+ #Eigy, R <9 # sl & Ra
AR & Sa-) faoTelt &9 U7 71 R U &1 o 3ot Ya7 B ® ST off we
TEH & AT TE B 9T B 9 T R ST BT GOUART BT 21 fstelt @) @R et
2 3R AN BIS fparr &l B &1 4R YHH W o) fIstell & A g € 98 9N 99
<1 N1 Wfagat B €, 9 93 9 SN B & S BNl 2 31 98 fAstell & ST 1fary
3R HHART BICT & I FelwTd F AR Bl 81 ISP GOUINT B AP & oy 39 AT
I RAHT B WM T8 H A 3R S I3 s FHARIE B & IH I 89 918 Al f9oTell B
HEldl B Fhd 2| 98 [ISTell S a7l 98 &9 SU1ET Bl § o1 9ahd Bl

"Ry, H Al HEIey Bl gdle <dl gl g3l 9 HHC| § Y& BT IqUR (7l 5
U SR ¥ 8 YRT YT R & 21 39 <97 H fao7ell 31 o R & S99 GuR 8l 3R
AP 3 AT (STl BT SUANT &1 7eh | AT 3T fER R Yot # AT T AT M1 o7
H A1 AT ¥ 91 B I & 3R DI B 2 & b 397 =01 4 GER &l

Ry, fSEr A 9t 91 it € ok g9 91 <1 a8t uafasel g1 B Ao B
TR H9 ugal W) ®a1 o7 {59 foU Aeet T B TuTd IRGR | 919 BT TS|
[ISTell & PB afeexsicd QRIS W & S { AIeR Gl &, ga1 A Al fIstell YT 8l 8,
T 7 9 Y faoTelt U7 Bt 71 @1 Sooft & S efeeRAfed |IRiST € S 3R ot gART
ST ST 91T it 3T ) a7 39 <% H & TR fasTell &1 8 78] q@r @ |
9P Tq H fI5Tel BT 9ed ] STell 81 ATSS! P 54 Y & 918 W) 8H B9 I [aotel 1&]
UEE1 Gd B, U el UgE1 6 5, W el § 9 5l I8 39 92 & fory 3ree a7 8 2
St fasTelt et Bt 2, 99 fastelt @1 g oiR ez # Wt H) & g 21
ZfeTY S &TR WY SHRT &A1 ST AR s S A1 Bl W) 89 a7 Hah|

3fc #, fastell AverT & forg I8 it e o 1 8, 399 4t &1 # |l axar
g 3R #1 ST ®1 e=yaTe < €1 9 9gd gaie|
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SHRI RANGANATH MISRA (Orissa): Thank you Mr. Vice-
Chairman, Sir, for giving me an opportunity to speak on this Bill. When
my good friend, Mr. Dipankar Mukherjee, was speaking and explained
his experience, | remembered of one of my own. That is how | felt
tempted to speak on this Bill. Before | became a Judge in the High
Court of Orissa, | had been noticing that a lot of lights were burning till
about 8.30 p.m. or 9.00 p.m., though the activities of the court closed
at about 5.00 p.m. The first thing | thought of was that | must look after
this and see that within fifteen minutes of the functioning of the court
being over, the lights are switched off. | mentioned it to the Chief
Justice. He said, '"You have a round. Look into this. Then let us see
what is happening." In one year, | had brought about a savings of Rs.
2.5 lakhs on electricity charges. This is an experience which | thought |
should share with the House. | would say that it is possible to save
energy.

Handling a cement factory's case in the Supreme Court, we
came across this experience. Sir, load shedding was one-third. That
means, eight hours load shedding and sixteen hours of working.
During the load shedding period, the Company had been drawing
electricity as usual, but the record showed that it was closed. Cement
was scarce at that time. Therefore, the cement produced was sold at a
higher rate than the market rate. No electricity charges were paid to
the State Board. Income-tax was not paid on one-third of the benefit
that should have normally been earned and, ultimately, black
marketing was going on. Therefore, what is necessary is, education
should come at the right point. There should be a sense of involvement
of everyone. Energy is an indispensable item of living, and ever since
its creation, | think, mankind has been trying to save energy, look after
energy, find out energy sources and having habitations where energy
is available. That has been the sole attraction for the commencement
of society, development and other activities. Therefore, the slogan
should be, "Consume energy when you must." | think, this Bill is an
attempt for that purpose. The community should get attuned to the
habit of not spending energy when it is not necessary. Energy should
not be allowed to be wasted. That should be our approach.

| have a little comment on the Bill. We have two authorities
here. The first one is the Governing Council and the other is the
Bureau. Clause 4(3) provides that the Governing Council may exercise
all the powers and do all the acts and things which the Bureau is
entitled to do. | do not
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understand why should there be two bodies -- the Bureau and the
Governing Council - when the activities of the Bureau can be handled
by the Governing Council to the fullest extent. We are having the
Power Minister. We have six Secretaries to the Government of India,
and nineteen other officers. We have such a big body. So, having
another body, which has the authority of exercising the powers of the
other, | think, is not necessary. The hon. Minister may kindly apply his
mind to find out whether both the bodies should really exist or are
necessary for the purpose of this statute. Thank you.

farera ==t (SR RO W): ), § 9 ST el <A1 9TEdT €1 81 I S
fIErI &9 $9 WaT & WA 391§, SHP 949 H i+ il 91d @l 39 941 7 59 [
o1 gAL a1 2 ok 3w forg # S9! g=gare <11 =rear €1 As many as sixteen
hon. Members have spoken on this Bill and have significantly
contributed in making very useful suggestions which | have taken note
of. To the extent possible, | would like to react on each of those points
during the course of my reply.

Many Members have made some significant suggestions.
Hon. Member, 'Pt." Dipankar Mukherjee, has also made very useful
suggestions. And, as the new title, | think, has been given in the
House, and everybody appreciated it, we can take it as a title
approved by the House. He has really made some very good
suggestions. It is true that our country needs an overall energy policy.
There is no doubt about it. Unfortunately, the subject of energy is
fragmented and divided, and is now handled by several Ministries. As
a result of that -- though we really need it -- we, unfortunately could
not police a policy of that sort. However, we need to apply our minds
together, put our heads together. We must come out with a
comprehensive energy policy as quickly as possible. | am not waiting
for that to happen, but, as the Power Minister, | have come out with a
very comprehensive power policy and a blueprint for action on each of
the issues which have been mentioned in this House. The experts
have also been talking on various issues pertaining to the power
sector. | promise the House that this blueprint will be circulated to all
the hon. Members of Parliament, maybe, within one month from today.
It is a very comprehensive document, and, | am very sure, when you
go through it, you will definitely feel that we are addressing the issues,
as they should be. In fact, the hon. Member who initiated the
discussion, Shri Kidwai, really, mentioned that we should not have a
lopsided policy, and we should look at
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generation. But when we talk about generation, people feel that our
policy is cued in favour of generation, and we are not taking enough
care of other relevant areas, like distribution and transmission.
Therefore, if you are really talking about a lopsided policy, coming out
with a Bill like this, in fact, takes care of it and reduces that
lopsidedness, and comes out with a balanced policy. The effort is to
bring about a balance that was not present in the earlier policy. In fact,
so far, all our efforts have been -- as one of the hon. Members
mentioned -- when there is a demand-supply gap, one of the ways to
reduce it is to increase the supply. But another way to look at it is that
we can also reduce the demand and can bring about a semblance of
balance within this imbalanced situation. Therefore, this Bill, in fact, is
attempting to reduce and to attack the problem from the demand side.
At the same time, it does not mean that we are ignoring the policies
and we are ignoring the need to add more capacity. But it does not also
mean that we should ignore our demand and management. Therefore,
this is a very important Bill, which, in fact, targets demand and
management, as a major initiative. | fully agree that this is only the first
step forward. It is not one that this step is going to cure all the ills that
the power sector is faced with. It is not that this one initiative is going to
tackle all the problems of demand and management. It is not one that
this initiative is going to bring about energy conservation immediately.
At the same time, some legislative framework is also necessary.
Education is also necessary; | will come to it. But a legislative
framework is also necessary to support the. awareness. Therefore, this
Bill is a step in the right direction. In fact, my friend, Shri Dipankar
Mukherjee, pointed out, "Fans are still running", and | was just
watching that they are still running...t/nterruptions)... So, even if you
have the awareness, and you try to create the awareness, if there is no
such force which can enforce it, there is no use. We can make sure
that we really have an apparatus to put, actually, into being what really
needs to be done. Therefore, a legislative framework is also necessary
to support the awareness. So, awareness is a pre-requisite, but
legislative framework is also a next step, and that is what the
Government has decided to take. Sir, 'integrated policy' is something
which Mr. Kidwai has talked about, and there, he said that we needed
a technical commission. | don't think we really need a technical
commission. Then, why is the Ministry for? If we need a technical
commission, there is a need for a commercial commission, we need
another commission; and then we need many commissions to look into
all these commissions. Then, probably, this problem can never be
solved. Therefore, my Ministry has come out with a blueprint, which |
will
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present to you. It is not my claim that this is a comprehensive
document which tries to deal with all the problems, but | would now be
guided by the combined wisdom of the House. | will present it to you,
and then | will wait for your comments so that we can enrich that
document with more and important interventions that | will be receiving
from all of you. Sir, Mr. Dipankar had also talked about a very important
issue of fuel policy, whether we really need to generate power by using
liquid fuel which had been done in the past. Sir, | am happy to
announce that very soon, | will be coming out with a Liquid Fuel Policy.
In fact, | have directed the Ministry to work on it. Very soon, we will be
coming out with a Liquid Fuel Policy. To what extent we really need
liquid fuel for generation of energy and generation of electricity?
Therefore, a Liquid Fuel Policy will also be submitted to the country
very soon. Sir. another important issue which has been raised by"
many hon. Members is about energy mix. Sir, it is true that the figures,
which have been given, are not the correct figures. | will give you the
correct figures. Sir, 71% of our electricity is generated from thermal
source; 24% is generated from hydro source; only two-and-a-half per
cent is generated from nuclear source; only one-and-a-half percent is
really generated from renewable sources like wind, mainly; a very small
amount from solar source; almost nothing from oceanic energy and a
very insignificant portion from bio-mass gasification, but, Sir, the
potential to generate energy from these sources is phenomenal.
Therefore, the energy mix is a very important issue. In fact, it has also
something to do with the peak level shorta<ges. In fact, the best way to
solve the peak level requirement of en,ergy is to generate energy from
hydro sources because that is one way that can really take care of
requirement of energy at a particular time. Actually, the thermal plants
or the baseload plants can really take care otthe baseload requirement,
but not so much of the requirement that is there during the peak period.
So, the Government has decided to come out with the energy mix. In
fact, out of the total incremental electricity that will be generated,
maybe, from the Eleventh Plan onwards, 20% of that will be generated
from the renewable source. We will try to generate an additional 20%
from the nuclear source, and, atleast, 35% of the incremental source
should come from hydro. Somebody said, "potential for hydro in India
is about 80,000." It is not 80,000. but it is 150,000 In fact, again, the
CEA has been directed to do ranking studies, to find out how much of
this potential can be utilised in how much period of time, therefore,
even that exercise has been carried out. My friends from Jammu and
Kashmir, from Uttranchal and from the North-East will greatly benefit
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because that power will be generated mainly up in the Himalyas, in the
North or in the North-East, that is, the eastern part of the Himalyas or
the western part of the Himalyas. Sir, that power will be a source of
revenue for many of the States in that part of the country. In fact,--
somebody mentioned about Bhutan --Bhutan is going to benefit so
much that the per capita income of Bhutan will be higher than that of
India, only because the power that will be generated by Bhutan will be
brought to India. Therefore, Sir, that benefit also can accrue to our
friends in the North- East and in the North, Therefore, the Government
has decided to launch a massive hydro development programme,
which will take care not only of energy mix, but also of several other
issues. Sir, Mr. Kidwai has also mentioned about large dams, and how
China has specialised in generating power from small dams. It is true
that China is doing that, but | would like to remind the hon. Member
that the biggest ever hydro development programme anywhere in the
world is, right now, being carried out by China. The name of that
Project is "Three Gorges." It is going to produce more than 18,000
megawatt of power in one single location. It is the largest ever power
plant anywhere in the world. That is what China is doing. As we talk
about energy mix, we also need to have a mix of small dams and,
wherever they are viable, even big dams. So, we should not have any
dogmas in saying that this is good or that is bad. What is really
necessary for the country, we should try to do. And, let me assure the
Ho.use that our emphasis is definitely on small dams, but that does not
mean that we should ignore the potentia' that is there in the North-East,
that could not be fully exploited. In fact, now, we iiave decided to go for
a stand-alone system. Each and every district vill try to convert itself
into a unit, wherein the resources available wi+hm that district will be
assessed and they will be harnessed within the district, and the power
will be distributed in that district. Therefore we are now saying -- not
necessarily, we have to create a national grid, -- that we are doing --
that we must have a stand-alone system. It is a new policy which we
have now started and we are going to come out with some stand-alone
system, on an exclusive basis, in some parts of the country. Therefore,
we are also working on this. Mr. Dipankar Mukherjee touched on a very
important aspect, that is, our real problem is the peak level shortages.
In fact, the energy level shortage is not as significant or they are not
contributing to the problem, as much as the peak level shortages are
really doing. Therefore, we are working on several things, but one
interesting thing | would like to tell you; if you can change a load from
peak level to a non-peak level, many of our problems can be
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solved. Sir, we are working on this. For example, in Pondicherry, we
are workfing with the State Government to find out whether
Pondicherry industry can work only during the night time so that during
the day, that power can be used for commercial, residential and
agricultural purposes. If they use it during the night, we will be able to
give them power at a cheaper rate. Therefore, this commercial
intervention is also necessary, and that can be done throughout the
country. For example, we are now already doing that. We are now
giving the Delhi's off-peak power to Punjab and Rajasthan for
agricultural purposes. So, we have already started doing that. We have
appointed a Committee very recently for this. In fact, | will be coming
out with a comprehensive policy on this within the next few months.
So, that would really take care of it. Without any investment, by just
doing some administrative changes, we will be able to shift the peak-
load to the non-peak time, which will not only save a substantial
amount of money, but the energy could also be made available to the
consumers without much of investment. Sir, Mr. Ramachandraiah, has
too talked about the two bar tariff. In fact, the new policy that we are
now thinking of will take care of this problem. There should not be,
really speaking, a cost plus tariff fixation. There is no need to do that.
We really need to go on a basis wherein a tariff can be fixed, and
based on tariff only, the new projects can be approved. There is no
need to do that. In fact, we are also thinking that for power generation,
there is really no need of giving new licenses. In fact, the Regulatory
Commission which has been set up by an Act of Parliament are the
ones who should be really deciding about the tariff. If the tariff is
reasonable, then power projects can come up, if they conform to the
technical standards that will be specified. Sir, the power theft is another
issue that has been pointed out by some hon. Members. In fact, the
Government is coming out with a legislation. We are trying to make
power theft a very serious offence. | think, that will really take care of
many of the issues. Sir, | am very happy to say that the Government
have decided to launch a very ambitious programme of linking all the
distribution feeders in the country to come out with a national
information system in the country. So, for the first time, you will know
about all the technical parameters, the commercial problems, including
theft and other issues. This management information system can flow
from every distribution feedet to the whole of the country. That system
would be really the basis, the backbone for taking commercial
decisions. So, we are launching this. It should also take care of several
other problems including transparency and the other problem that you
have talked about.  This issue will be launched very soon. Sir,
research
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5.00 P.M.

and modernisation of the existing power plant is a major issue. In fact,
the NTPC has been asked now to look into this issue for almost all the
power SEBs of the country. In fact, the plant load factor of the NTPC is
very high, except in western regions where the load demand is low; but
in the State sector PLF, much desires to be done. Therefore, R&M
potential will be exploited fully. For that, under the accelerated power
development programme of the Government wherein Rs. 3,000 crores
have been earmarked for the current year, 40 per cent of that will be
exclusively used for repairs and modernisation. The NTPC would be
doing this job in a much bigger way. Sir, agriculture is an issue which
you have really talked, but metering and charging somebody has
nothing to do with the metering. Sir, let me given you a small example.
Sir, in some States, they do not charge land revenue, they do not
collect land revenue; but does this mean that those States do not have
a land record? The land records and charging collective land revenue
are two different things. So, having an electricity metre is one thing and
charging for that metre is something different. For really coming out
with an energy audit as you have talked about, you really have to have
a primary energy audit, and for this metering is a must. Therefore, the
Government has decided to launch this programme. Sir, many
Members have said that awareness is a must. In fact, again, | am
happy to say that we have decided to launch a massive awareness
campaign, not just for energy conservation, but for several issues
related to energy, including theft. The campaign has already been
launched. In fact, now | am appealing to all the mass media to allow us
a free space, a free air time so that we can use that time to propogate
this idea. And, in fact, this is one of the most important public policy
initiatives. Therefore, | am sure, we will be able to do this also.
...l/nterruptions)...

SHRI DIPANKAR MUKHERJEE: You are talking on behalf of
the Ministry of Power. You know petroleum is a very, very big
component of this energy conservation and whatever you are saying
on behalf of the Government is only on the power front. What about the
petroleum, because energy conservation is not the power
conservation.

SHRI SURESH PRABHU: | agree. As | told you that we really
need a comprehensive energy policy, but as | have said we are all
waiting for that, because it will involve several other Ministries. Even
while that is being done, what my Ministry could do, we are already
trying to do that. That is what | am trying to say. Sir, it is said that
energy saved is energy
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generated. It is always true. Even in cricket, as is said, a run saved is
like a run scored; a rupee saved is like a rupee earned. But in energy,
it is not, one energy unit saved is like one unit of energy generated. In
fact, if you save one unit of energy, it is like not required to generate
three units of energy because of T&D losses, and all, including
auxiliary consumption. Therefore, this is a very important issue and we
really are working on that. In fact, Sir, one hon. Member wanted to
know as to what is the potential of that. The real potential for saving
the energy from this source could be as high as up to 30-40 per cent
of the entire sector. To assess the potential of energy in each of the
sector, for the first time -- because that was not done earlier -- we
have appointed a NGO, called USEA and they will be submitting not
only a potential report, but also an action plan to harness that potential
within the next few months. | will also share this with you so that we
can really know as to how much potential is really available. | think,
these are some of the initiatives that we have taken.

In fact, somebody has said that small and big industries are
being treated on par. It is not so because wherever a penalty has to be
imposed against a company or against an entity or against a
commercial building which is going to use that energy it has to be
designated as a designated user. A designated user, therefore, by
supposition, is a user who is going to use the energy beyond a
particular level. So, there is nothing like small or big industries. That
particular user has to conform to the norms. If he does not conform to
the norms, then, the penalty has to be imposed against him.
Therefore, these provisions have been made. | want to assure the
House again that none of these provisions will be implemented
through force. We will be trying to use the provisions of this Bill to
creating an awareness ensuring consumer patrticipation and endorsing
self-regulatory mechanism.

Sir, | have already started meeting people belonging to
several organisations for creating the self-regulatory framework.
Maybe next week or next month, | am going to meet the people from
the building industry. | am also going to meet representatives of
consumer organisations, farmers organisations. | have already met the
people from the manufacturing sector. So, all these are really aimed at
setting up of a self-regulatory framework. Through that, we will
implement the various provisions of the Bill.

With this, | am sure the entire House will support this Bill
unanimously which has already been passed by the Lok Sabha
unanimously.

JuRTHTETE (St TT THY BIRAF) : T IE B
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"fp ST &b YTl SUANT SR HS FRET TAT Tedae! AT TR A o
IYEY PR 1ol {8 R, Al F1 gRT YIRS ¥9 H, fa=mR far smg) "

TG Wi ga |
IYFHTEAE (S T AHHT BIfIH): 37d & ITIP IR ¥RT-aR faaR H3|
TRT -2 H G1RT -62 TAT ITGAT fIeH 1 37 9711
ETRT-1 AT AT G 3117 e g & of 1 a1

SHRI SURESH PRABHU  Sir, | move : "That the Bill be
passed.”

TR IR A fora 11 3f1R 98 Wi gal

SHRI O. RAJAGOPAL : Mr. Vice-Chairman, Sir, | would like to
make a request to you. The next Bill, the Delhi Rent (Amendment) Bill,
1997 be taken up later on because there is a move to bring forth
amendments to this Bill. In view of this, | would request you to take up
the Protection of Plant Varieties and Farmers' Rights Bill.2001. There
is some urgency also with regard to this Bill.

THE PROTECTION OF PLANT VARIETIES AND FARMERS'
RIGHTS BILL, 2001

JUAATEIE (S T THT BIRIH): 379 & U197 fHe 3R HuD ATABR A&
f4era , 2001 o1 81 AT P HAT

THE MINISTER OF AGRICULTURE (SHRI AJIT SINGH): Mr.
Vice-Chairman, Sir, | move :

"That the Bill to provide for the establishment of an
effective system for protection of plant varieties, the
rights of farmers and plant breeders and to encourage
the deve-lopment of new varieties of plants, as passed
by the Lok Sabha, be taken into consideration. "
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